FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ELEGANCE MALLS LIMITED
RELEVANT PARTICULARS

Name of corporate debtor

ELEGANCE MALLS LIMITED

Date of incorporation of corporate
debtor

05/04/2005

Authority under which corporate debtor
IS incorporated / registered

ROC- Delhi

Corporate lIdentity No. / Limited
Liability Identification No. of corporate
debtor

CIN: U70101DL2005PLC134697

Address of the registered office and
principal office (if any) of corporate
debtor

D-3, District Centre Saket,
Delhi, India - 110017.

New Delhi,

Insolvency commencement date in

respect of corporate debtor

09/06/2025 (copy of order received on
11/06/2025)

Estimated date of closure of insolvency
resolution process

06/12/2025

Name and registration number of the
insolvency  professional acting as
interim resolution professional

Mr. Piyush Kisanlal Jani
IBBI/IPA-001/IP-P01439/2018-19/12164

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: Om Ashray, New Laxminagar,
behind Mazar Ring Road, Gondia,
Maharashtra : 441614.

Email id :- capiyushj@gmail.com

10.

Address and e-mail to be used for
correspondence  with  the interim
resolution professional

Adress: Plot No. 212, Pragati Colony, 2nd

Floor, Ring Rd, Chhatrapati square, near

Kalpavruksha Hospital,Nagpur, Maharashtra

440015.

Email id :- capiyushj@gmail.com
elegance.cirp@gmail.com

11.

Last date for submission of claims

25/06/2025

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Noy Applicable

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

Web link: The relevant form for submission
of claims can be download from
https://ibbi.gov.in/en/home/downloads
Physical Address: As mentioned in point
no.10.
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Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Elegance Malls Limited

on 9th June, 2025 (Order copy received on 11/06/2025).

The creditors of Elegance Malls Limited, are hereby called upon to submit their claims with
proof on or before 25/06/2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No0.13 to act as authorised representative of the class in Form CA. - Not
Applicalbe.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 12/06/2025

Place :- New Delhi =

Mr. Piyush Kisanlal Jani

IRP of Elegance Malls Limite

Reg No: IBBI/IPA-001/1P-P01439/2018-19/12164
AFA No: AA1/12164/02/231123/104886

AFA Validity Date: 31/12/2025

Adress: Plot No. 212, Pragati Colony, 2nd

Floor, Ring Rd,Chhatrapati square,

Near Kalpavruksha Hospital,

Nagpur, Maharashtra 440015.

Email ID: capiyushj@gmail.com

Page 02 of 02


mailto:capiyushj@gmail.com

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, JUNE 12, 2025

|| SBFC

SBFC Finance Limited

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala,

Andheri- Kurla Road, Andheri (East), Mumb

DEMAND NOTICE

ai-400059.

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We state that despite having availed the financial assistance, the borrowers/mort-
gagors have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates mentioned here-
under, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized Officer of SBFC Finance Limited. under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices
on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay the amount mentioned in the notices together with further interest at the contractual rate on the amount
mentioned in the notices and incidental expenses, cost, charges etc. until the date of payment within 60 days from the date of receipt of notices.
The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same.

'l\?cli Name Of The Borrower / Address Date&o;"l;l :tlce Loan and outstanding amount Description of Secured Assets

1.11. MR. ABDULL RAHMAN, 2. MOHD. UMAR, 3. MR| Notice Date: Loan Account No. ' 623995/ All that piece and parcel of the Property bearing Property / house measuring

ABDULLA, All Are Having Address At: 10198 Bablj 26th March 2025  PR00887693 Loan Amount: Rs. (1582 EQ- y?rfg I?/Ir 1| Kanal 1 Marla bf(iﬁg 1%5/19222/72%9 }%:lttOf land ?g?sgfin?
. . . ana arla, comprising in Khewat no. , Khatoni no. 637, Rect.
Road Ward 12 Hali Colony Panipat Haryana 132103 ypy gate, 2193&202(\,;%%3:3 gr:]tly)o Tnft;acs No. 96, Kila no. 16(8-0), 17(7-18), 25/1(1-4), Rect. No. 97, Killa no. 18(8-0).
Also At: Tej Vihar Colony Godown Budling Near o4th December Outst yd. ¢ R %’ 407054 . | 19(9-4), 20(8-18), 23/1 (2-2), Khatoni no. 638, Rect. No. 97, Killa no. 13(8-0),
Pahalwan Chowk Rural Panipat Haryana 132103 2024 utstanding amount: Ks. * |14(8-0), 17(8-0), Khatoni no. 639, Rect. No. 96, Killa no. 6/2/1(3-14), 14(8-0),
(Rupees Twenty Four Lacs Seven | 15(8.0), Rect. No. 97, Killa no. 10/2(3-16), 11(8-0), 12(8-0) in 16 Kitas, situat-
Thousand Fifty Four Only) as on 18th |ed in Patti Makhdumjadgan, within the limit of M.C., Tehsil and Distt. Panipat,

March, 2025 vide sale deed vasika no. 8900 dated 22.03.2018 and mutation no. 32253.

2. [ 1.MR. PRAVEEN KUMAR, 2.MR. SANJAY SINGLA,| Notice Date: |Loan Account No. 616905 (PR00862766) All that piece and parcel of the MC ID 2206, 185 U, 444, Naya Parao, Janta
3.MR. BAJARANG S|NGLA, 4. MRS. KAMALA, 25th March Loan Amount: Rs. 2529000.00/- (RUpeeS C0|0ny7 Ward No. ']77 Rural Rohtak’ Haryana —124001. Admeasuring area
ALL Are Having Address At: House At - H. No. 14, 2025 Twenty-Five Lac Twenty-Nine Thousand | _ 753, S Yards. Bounded as follows:- East — 203’ Road West — 160’
Ward No. 35, Vaish Collage Road, Naya Parao, Only) Total OQutstanding amount: Lo -

Rohtak, Haryana — 124001. Also At: Mc Id 2206, 185  NPA date: Rs. 2560067~ (Rupees Twenty-Five Lac Property of Raghbir Smglh, North — 38'5" Ahata No. 1, Shyam Sundar,
U, 444, Naya Parao, Janta Colony, Ward No. 17, Rural 3rd February Sixty Thousand and Sixty-Seven Only) as South - 3610’ Plot R S. Jindal.
Rohtak, Haryana - 124001. 2025 on 18th March 2025,

3. |1. M/S Raavi Medical Store, 2. Mr.Neeraj Sharma, Notice Date: Loan Account No. 21217 (PR00810839) All that piece and parcel of the
3.Mr. Pawan Kumar 4.Mr.Khem Chand, 5.Mr.Gaurav, | 24th March 2025 Loan Amount: Rs. Rs. Rs. 3077329.00/- (Rupees Thirty Lacs Plot No.17, Sector 4R, Urban
6.Sanja Devi. All Are Having Address At: Plot No. 261, Seventy Seven Thousand Three Hundred Twnety Nine Only) Estate Huda, Faridabad, Haryana-
Tilpat Road, Sarai Khawaja Faridabad, Haryana- NPA date: Total Outstanding amount: Rs. 3290636/- (Rupees Thirty Two 121004.

121003. Also At: Add Also At:-Plot No.17, Sector -04- | on 05th March Lacs Ninety Thousand Six Hundred Thirty Six Only) as on 18th
R,Ballabhgarh, Faridabad, Haryana-121004. 2025 March 2025

No.05 Budhna Pargana Baran Tehsil And

Noida, Uttar Pradesh-201306.

4. 1. MR.ANIL, 2. MRS.SHALU, All Are Having
Address At : House No.10, Sector-63, Bahlolpur,
Noida Uttar Pradesh-201304. Also At : House

Distt.Bulandshar, U.P Indane Gas Agency, Sahkari
Nagar, Uttar Pradesh-203150. Add At:- House No.10
Khasara No.508, Village Chotpur, Tehsil Dadri,
Gautam Budh Nagar, Indane Gas Agency,Greater

Loan Account No. 4021060000192840 (PR01156727)

No. 4021060000195350 (PR01189459).
Lacs Forty Four Thousand Three Hundred Ninety Eight and Thirty
Paisa Only) Out of which Rs. 890315.31/- (Rupees Eight Lacs Ni
Thousand Three Hundred Fifteen and Thirty One Paisa Only) vi

(Rupees Eight Lacs Fifty Eight Thousand Two Hundred Ninety Nine

Notice Date: | 4021060000212700 (PR01182734) 4021060000195350 (PR01189459).
oth June 2025 | Loan Amount: Rs. 23,70,000/- (Rupees Twenty Three Lacs Seventy
Thousand Only) Out of which Rs. 8,17,000/- vide Facility Agreement
NPA Date: No. 4021060000192840 (PR01156727), Rs. 783000/- with agreement
05th Oct 2024 | No. 4021060000212700 (PR01182734) & Rs. 770000/- with Agreement

Total Outstanding amount: Rs. 2544398.31/- (Rupees Twenty Five

Facility Agreement No. 4021060000192840 (PR01156727), Rs. 858299/-

with agreement No. 4021060000212700 (PR01182734) & Rs. 795784/-
(Seven Lacs Ninety Five Thousand Seven Hundred Eighty Four Only)
4021060000195350 (PR01189459) as on 18th March, 2025, ,

All that piece and parcel of the Property
1) House No.05 Budhna Pargana Baran
Tehsil and Distt.Bulandshar, U.P Indane
Gas Agency, Sahkari Nagar, Uttar
Pradesh-203150. and bounded as
under:- East:- 4ft Wide Road, West:-
House of Shri.Murari, North: House of
Prakash, South: 10ft Wide Road.

2) House No.10 Khasara No.508,
Village Chotpur, Tehsil Dadri, Gautam
Budh Nagar, Indane Gas
Agency,Greater Noida, Uttar Pradesh-
201306 and bounded as under:- East:-
Plot of Seller, West:- Rasta 18th Wide,
North: Plot of Seller, South: Rasta 18ft
Wide.

One
nety
de

Only)

consent of the secured creditor.

Dated: 12.06.2025
Place: HARYANA & DELHI

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including taking
possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable Rules thereunder.

Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets referred to in the notice, without prior written

Sd/- Authorized Officer
SBFC Finance Limited

FUBLIC WNOTICE
Advartisemnent ta ba published in the newspapar
far change of registared office of the LLP from

pae sigfe to angiher
In tha matier of Section 13 of the Limited Lizhility

Partnership Act, 2308 read with Rulg 17 af
LLP (Incarparation of LLP) Rules, 2008
In Ihe malker al

BHAJANKA VENTURES LLP
having its registared office at &8, 3" Fioor,
O-Black, West Virod Magar, Easl Dethi-110092,
[ TiEE
Batice i heraby given o the Genaral Public thal
the LLP praposes fo make application to the
Registrar vnder Section 13 of tha Liakility
Pannership dct, 2008 seeking confirmation o
chiangs in registerad office of the LLP i serms ol
tha Rasolulion passad at the Meabting held on
Tuesday, 10" Day of June, 2025 1o anabda the
LLF ichange its Regisbenad Offcs fram "Mational
Capital Territory of Debhi" to the “Siate of Lttar
Pradesh”,

by the proposad change of the ragstered offica
af the LLF may daliver either on the MCA-21
portal (www.mea.gov.in] by filing investor
complalnt form or cavsa ta be defivared or send
by ragislened post of hisher cbjeclions suppatied
by an alfdavd slating the nature of hisfher infanes]
and grounds of opposition fo the office of
Registrar of Companies at 40 Flaee, IFCI Tower,
1, Mahru Placa, New Defhi-100019 within 21
davs ol he date of pilicabon of 1hs mabica wth
A eopy bo the apalican! LLP at 85 regestered affe
at the address as mendioned abave.
Far and an behali of the Spphean
BHAJAKKA VENTURES LLP
S

NOTICE
SRF LIMITED

Registered Office: The Galleria, DLF Mayur Vihar, Unit No. 236 &
237, 2nd floor, Mayur Place, Noida Link Road, New Delhi-110081
NOTICE is haraby il'vﬂr" that the certificates for the undermentioned securities
ol the company has/have baen lostmislaid and the holders of the said securities/
applicants has have appled lo the company (o release new cerlificals,

Any parson who hag a claim in respect of said sacurities should lodge such claim with the
company al its Registered Office within 15 days from this date, else the Company will
proceed to releass the new cerificate to the holders [ applicands, withous further infimaticn

FOLIO |NUMBER OF CERTIFCATE | FACEVALLE DIST. DIST,
NUMBER SHARES | NUMBER [FirATES  FROM TO
1553 5504 - TATGIG, CRIEED  |IATEATS. 25600
AONEAT TO00 ok 10 s B35
| GO10857-901 F141542 B14Z1d1
A0YE0518-522 | [34ER00 {585740
30123241 BT ILEDY |5708888
| 45073041, 1124246 997I01GA AITREANGG 23T0RAN. A0THT42E
MNAME OF HOLDER DATE PLALCE
ARUN SINGAL 12.6.2025 NEW DELHI

In 1A [IBC)/20/GB/2023 in CPIB)
2/GBf2022 in the matter of M/s Dr N
Sahewalla and Company Pyt Ltd Vs /s
Kuber Ehanij Pyt Ltd pending before
Hon'ble National Company Law Tribunal
Guwahati Bench at Guwahati.

The Hon'ble NCLT Guwahath Bench vide
its order dated 03,06.2025 has directad
EAF Marish .ﬂug.:rl,'-,'.:ﬂ:'.], the ||-;:||.|||:‘|.'|'.!_1r af
the corporate debtor (M5 Kuber Khanij
Privata Limited}, to publish notice in the
newspapers against Respondent no 1 Mr
mukut Mithi {suspended director of the
carparate -::ll_"i:-l-::-r:l for hls MppEarance
befare the Hon'ble Bench on 11.07.2025
at10;30 48

NOTICE

Any perzan whose inberast = kely o be affecled | |

Bate . 12 06.2025 (Fea| Kurmar Agarwal)
Placa : Naw Dalh Pariner
DM : DZ585304

HEFODORMNM NO. INC-Z26a
{Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014)
Acvartizaman fo ba pubfizhed i lha newspapar
far changa of registared offica of the comgpeny
irom ane slate to ancihar
Bedora the Central Gavemmand Morbarn Ragian
n-the malber of sib-section (41 of Seclion 13
of Companies-Act, 2013 and clause {a) of
sub-rule 155 of rule 30 of the Companes
[Incorparation) Rules, 2014
AND
I the matied of
MADYSON REAL ESTATE DEVELOPERS
PRIVATE LIMITED
heving itz ragisterad offica at Howse Mo 188, Go¥

Links. Mew Teini-110003

s PEiliopar
Malice s haraby given 13 b General Pubac that
the compary proposas 1o make application 1o
Ih Conlral Govemment under saction 13 af the
Companias Acl, 2013 seeking conlimalian of
albaratan of e Memarardum of Associatan of
i Company in lers ol the Spscial resolutan
passed Bl the Extra Ordinary Ganarzl Meatng
held on 10.06,2025 o enable the company to
changa its Registerad Office from “Mationzl
Capal Tarnfory of Oefhi® 10 “State of Haryena,”

[Amy parson whose intaresl s Hkely to be affeciad

by the proposed change of the registered office

lof the company may dedver elther on the MCA-

21 portal (www.moa.gov.in) by filing invostor
complaint form or cause (o be delivenad ar send
by riglstarad post of kisher abmaclions supocetod
by an aflidawil staling Lhe nalurs of lisiher mbarest
and grounds of oppesitton to the Ragional
Deector &% the eddress B-2 Wing, 2™ Floar, P
Daendayal Antyodaya Bhawan, GO0 Complax
Naw Daihi-T10003 within Tourteen days of the
dale of pubkcation of this notca with a copy o

{the applicant company &t its registared office at

ihe addregs mentiomed balow

Haouse Mo 188, Golf Laks. MNew Dalhi-1 10003
For and on behalf-of the Applicant

Madyson Keal Estabe Develogers Privabe Li-'I'I_EI.!IJ

LOLSING FINAMCE LiniTED Registered & Corporate Office :- 502, Tower-A, Peninsula Business Pa

Circle Office :- Capri Global Housing Finance Limited 9B, 2nd Floor, Pusa Road, New Delhi — 110060

PUBLIC NOTICE

It is hereby informed to 1. Mr.
3. Mrs. Sandhya Devi (Co-borrower) LOAN ACCOUNT No.

— Plot No. 62 of Mr. Varun ". That the physical possession of above stated
vide sec-14 SARFAESI order passed by (Concerned) under Section 14 of
Financial Assets and Enforcement of Security Interest Act, 2002.

you have failed to take measures to remove the movable articles from the sa
informed to remove it and contact to branch with in 15 days from the publish

APRIGLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED)

Amit Kumar (“Borrower”) 2. Mr.

50600000925451 (New) that M/s Capri Global Housing Finance Limited has taken physical possession of its
secured asset bearing Property “All that piece and parcel of House/Plot No. 61, Area admeasuring 50 Sq.
Yds., i.e., 41.80 Sq. Mts., Situated in Khasra No. 286, Village Chipiyana Bujurg, Across Railway Line,
Pargana and Tehsil Dadri, District Gautam Budh Nagar, Uttar Pradesh — 201009. Bounded As:East By —
Plot of Mr. Pratap Chaudhary, West By — 22 Ft. Wide Road , North By —Plot No. 60 of Mr. Dinesh, South By

That Since the date of possession various
opportunities have been already given to you to remove the movable articles from the aforesaid property. However,

dispose of the belongings as unidentified and unclaimed property without any further notice.
Place: DELHI/NCR Date : 12-06-2025 Sd/- (Authorised Officer) For Capri Global Housing Finance Limited (CGHFL)

rk, Senapati Bapat Marg, Lower Parel, Mumbai-400013

Khrishn Kumar Chaurasiya
LNMEGZB000026954 (Oid) /

property was taken on 21/04/2025
Securitisation and Reconstruction of

id premises. So concerned is hereby
ed of this notice failing which we shall

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

(Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrowe
within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset

by the Borrower and EARC exercises all its rights as the secured creditor.

Whereas The Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest

own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements, under
Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of Assignor with respect to
the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the Authorised Officer
of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned against each property.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

r(s) to repay the amount mentioned in the notice

Reconstruction Company Limited also as its

El ‘ Date of
. Name of |Loan Account Borrower Name & . Date of [Possession
No| Name of Assignor Trust Number Co-Borrower(s) Name Demi’:{)":’?‘tt'ce & | possession|  Status
" | Poonawalla Housing M/s LE Vogue Exim Private Limited
Finance Limited (Borrower) along with Mr. Ankit Phvsical
1.| (Formerly knownas | EARC |iL003tDLH | Singh @AnkitSinghDabas | . Z o o 14 | 10.06.2025 | proserc
Magma Housing Finance SC. 492 00012527 (Co-Borrower), Mr. Pulkit Dabas as on 21.06.2024
Limited / GE Money : (Co-Borrower & Mortgagor) and e
Financial Service Ltd) Mrs. PremDevi Dabas (Co-Borrower)

By: As Per Site West By: As Per Site, South By: As Per Site”

Description Of The Property: “All The Piece And Parcel Of The Flat No.31, Third Floor, The Goodwill Cghs Ltd., Built On Plot No. 48, Sector-
13, Rohini, New Delhi; Admeasuring Area Of 3.15 Acres (12748 .95 Sq. Meters) 1200 Sq. Ft And Bounded On The; East By: As Per Site, North

Place: Delhi
Date: 12.06.2025

T
Daje - 11.06.202% Jai Perkash Jinda
Place « Mew Defl Diractor
DN MIZZB96E

“Farm No. INC-26"

[Purswant b rule 30 e Companles
{Incarporefan) Rules, 2014]
Acvirlisemd o De pubdshed in i fdwspeper
far change of regissaned affice of the company
from one slale lo another
Belara [he Cenlral Gowemmenl, (Regioaal
Blirector, e Dei), Nodhern Regian
n b malbarof sub-seclion (£).of Saclion +3 of
Companies Acl, 2013 &nd dause (8] of sub-rule
{5) of rule 30 of ta Companias | Incorparation)
Rudes, 2014

AND

IN THE MATTER OF HIMVALLEY MATURAL
PRODUCTS PRIVATE LIMITED (CIN:
U74999DL1996PTCOTY270) Having |is
Registered Office &t 1384, Pocket - C, Phase -l
Mayur Vihar, New Delhi, India, 110091

Mogia |5 hereby piven fo the Genersl Pubkc thatthe
company prapases b maka application lo the
Cenral Govemment (Reglanat Directar, Nohem
Region, Mew Dedhi) under sechon 13 of the
Companies Acl, 2013 séedeny confmalion al
anaration af the Mamarandum af Azsociation of te
Company in barms of tha specal resalulion passad
at e Extra ardnary general meesng hakl on (nd
day of June 2025 to enable the company fa shift its
Reqistarad Offica from * the Stade OF Delhd to the
State of Uttar Pradesh ~
Ay person whose nbenesd is Gkely o ba allectad by
the praposad chande of the regEseradaffice of the
company may deliver aithar on the MCA-21 partal
(wvew.meca govin by filing inwestor complain
farm or chuse o be cebverid of send by regatenad
past af histher objections supported by an atfidesil
staling $he naluse al histar wlerest and grolinds of
oppasman 10 the Reoonal Cirector 8t Horfiem
Region, B-2 Wing , 2nd Floor Paryavaran Bhawan
el l:_:l}.':||,:4|_=| M Dedl =1 10083 vl Sairtein
days of fe desa of publicafion of this notice wilh &
copy 1o the spplicant company' wilk 8 copy of the
applicant camgany al s reqisiered affice at me
address menliored below
Regestarad Office: 1398, Pockat - C, Phase -l
Mayur Vikar, New Delhi, India, 110091
For and on behalf of the Applicant
For HIMVALLEY HATURAL PRODLUCTS
PRIVATE LIMITED
SANDEEP HKUMAR
[Director}
DiN- 20156280

Duate: 12062025 Add: E- T1 Secior 19, Noida,

Place: Dedhi Uttar Pradesh, india, 201301

Edelweiss

Assat Reconsiruciion

Sd/- Authorized Officer
Edelweiss Asset Reconstruction Company Limited (Trustee for EARC TRUST SC - 492)

O

HDFC Bank Limited

CIN : L65920MH1994PLC080618

POSSESSION NOTICE

powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforce

amounts mentioned against their respective names together with interest thereon at the

Branch Address : First Floor, Padam, Tower-2, 14/113, Civil Lines, Kanpur-
Website : www.hdfcbank.com

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by
virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the
Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of
under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the

notices, within 60 days from the date of the said Notice/s, incidental expenses, costs, charges etcill the date of payment and/or realisation.

208001, Ph. : 0512-6680634

ment) Rules, 2002 issued Demand Notices

applicable rates as mentioned in the said

Sr. | Name of Borrower(s)/ | Outstanding Date of Date Description of Inmovable

No.| Legalheir(s)and Dues* Demand of Property (ies)/ Secured Asset (s)
LegalRepresentative(s) | (Rs.) Notice | Possession

1. |Mr. Pankaj Trivedi 4,72,313/- | 31.01.2025| 10.06.2025 | All That Piece And Parcel of House on, Plot Part of Khassra No.
Mrs. Nidhi Trivedi ason 2048, Mouza Lehargird, Abadi Near I Tl Area, Jhansi

31.12.2024* Boundaries: E-9.14 Metre Road, W-Plot Surendra Yadav,
N-Plot Kamlesh Tiwari, S-Plot Seller, Area: 39.03 Sq. Mtr.

2. |Mr. Dheeru Mishra 5,91,108/- | 20.03.2025| 10.06.2025 | All That Piece And Parcel of House on Part of Arazi No. 2285 M|

Mrs. Monika Mishra ason Village Jhansi Khas, Abadi outside Datia Gate, Jhansi
31.01.2025* Boundaries: E-Plot Choube, W-6.10 Metre Road, N-6.10 Metre
| Road, S-House of Hari Ram Kushwaha, Area: 140.75 Sq. Mtr.

3. |Mr. Basant Kumar | 2,91,239- | 21.03.2025 | 10.06.2025 | All That Piece And Parcel of House No. 1431 Situated-Premganj
Prasad ason Sipri Bazar, District-Jhansi, Boundaries: E-Service Lane, W-15
Mrs. Poonam Kumari | 31.01.2025* Foot Wide Road, N-House of Seller, S-15 Feet Wide Road,

Area: 41.69 Sq. Mtr.

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the d

notice is hereby given to the Borrowers / Legal Heirs and Legal Representatives mentioned

Rules on the dates mentioned above.

(ies)/ Secured Asset(s) will be subject to the mortgage of HDFC.

respect of time available to redeem the secured asset/s.
Date :12.06.2025

Place: Kanpur

However, since the Borrowers / Legal Heirs and Legal Representatives mentioned hereinabove have failed to repay the amounts due,

general that the Authorised Officer/s of HDFC have taken Symbolic Possession of the immovable property (ies) / secured asset(s)
described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said

The Borrowers / Legal Heirs and Legal Representatives mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property

Borrowers / Legal Heirs and Legal Representatives attention is invited to the provisions of sub-section (8) of section 13 of the Act, in

Regd.Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400 020.

ate of paymentand/ orrealisation.

hereinabove in particular and to the publicin

For HDFC Bank Limited
Authorized Officer

NESTLE INDIA LIMITED

(GIN: L152020L1958PL0a03 AR
Reqd. Office: 1400 7101, Waorkd Trade Cantre, Barakhamba Lane, New Dethi-110 001
Eral inwesionEin neste.cam | Websie, www nestieln | Ph 011-2241881

PUBLIC NOTICE FOR ISSUE OF ENTITLEMENT LETTER

Mofice i5 hereby geen thal ihe undermensioned share certlicates confaining shanes
al facs valus BS. 10/- MShares| have been reported 10500 he Company. Inaksence
af any clainy Indoad wigh tha Company far fhase Shanas 31 fhe Reoislensd OHica wilhan
156 daws from tha isses of fhis Motice, an Entitlement Lettar will be issued in by of tha
undermentioned Shares;

Certificate No(s].
GO5915
BEZ080
B323TH
3532079
2BOTIE - |
BOZETE - ¢
BO4TET -7
16041 2
319168
23237
47326
Td683
160413
318169
566159
ABAGE

Starting No. of
Distinctive No. Shares
G1499206 all
B35a0862 25
BE208013 B
G rordvl il 22
JER08405
G13690484
Erd1144a
10333 i}
24975207 A
1764706 210
Za36055 £M
5904147 |
10803263 14
24975da7 2
R3230R327 34
2503136 17
73764 SAG45E2 210
Tedvan - T 66051525 18
Thiz notice = issued in line wath IEFF Reguirements. The above indosmation is aisg
Auvailable an 1he wabsite of e fompany: For Nestié India Limited

Pramod Kumar Ral
Company Secretary

First/Sole Shareholder
Anwarhussain M Kherand
Anwarkussam M Kharan
Bausalya Thiagarajen
satesaly Thiagarajen
iEvkismar Sharma
Viaykumar Sharma
VEaykismar Bharma
hahadey Anamd Hingoran|
Mahadew Anand Hirgoranl
Miahadew Anand Hingoranl
Mlahadey Anand Hingoran!
Meahadew Anand Hingoran|
Bighadew Anand Hingoeani
Miahadey Anand Hingoran
Nawal Limgibay Mistry
Gurukar Paramaswiah Gunashakhas
Gurikar Paramasiviah Guitashekhad
Gurikar Paramasniah Gurashekha

Date : 11-06-H025
Place : Gurugram

BT CAN FIN HOMES LTD.

CIN - LAST10KATSBTPLCDEED

CanFinHomesLid 15T FLOOR, SCO 2 SECTOR 9, HUDA MARKET, KARNAL,
ADCRION: CalaRA B, r) HARYANA-132004, TEL. : 0184-2231555. 7625079210

[HOWE LOAKE o« BFFOEINL] 3

i o i St Email ; karnakcanfinhomes.com
APPENDIX- IV-A [See proviso to rule 39 (1]]

Sale notice for sale of immovable properties

E-Auction Sale Nofice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provise to Rula 9 (1) of the Sacurity Interest (Enforcemant) Rules, 2002
NOTICE is hereby given fo the public in general and in paricufar o the Borrower (5) and
Guarantor (s) that the below described smmovable property morgagedicharged 1o the
secuned Creditor, the physical possassion of which has bean takan by the Autharisad Ofcer
of Can Fin Homes Lid., Kamal Branch, wil be sold by holding e-auction on *As iz where is”
"Ag s what 187, and “Yhalever ihere is” on 28.06.202%, for recovery of Rs. 24,39, 84%/-
|Rupees Twenly Four lakh Thirty Nine Thousand Eight Hundred Forty Mine Only| due 1o Can
Fin Homas Lid. from Mbrs. Salwinder kaur woo Mr, Batbir Singh, Mr. Gurpeaat Singh sfo Mr.
Bathir 3ingh, Mr. Kuldeep Singh s'o Mr, Balbir Singh {Borrowers) and Mr, Susinder Mohan slo
Mr. Sukhdey Knshan (Guaranions), a5on 11062025, ogetherwith further inlerest and olher
charges thareon, The reserve price will be Rs. 19,00, 000-(Rupees Nineteen Lakh Only} and
tha eamasi money depositwill be Rs.1,30 000 Rupees One fakh Ninaty Thousand Cinky)

{ Dascription of the immovable property)
All Parts and parcel of land situated at House No.15 measuring 160 sq Yards, Detention
Tank Area, Tehsil Nilokheri, Distt. Karnal, Haryana-132117, Boundaries: North: 60ft, Plot
of Jagan Nath, South: 60, Plot of Gurdayal, East: 24ft, Plot of Hans Raj, West: 241t and
20ft wide Road
Known Encumbrances: NIL
The defailed trms and condifions of the sale-are provided in the official wabsite of Can Fin
Homes Lid. , (https:itwaww canfinhomes.comSearchAuction.asps)
Link for pardicipating i e-awcton  www bankeauctionwizard.com

Date: 11.06.2025 Place : Kama Sell- Authorised Officer Can Fin Homes Ltd,

UMMEED HOUSING FINANCE PVT. LTD
Regd. & Corp. Off.: 2009-2014, 20th Floor, Magnum Global Park Sector 58,
Gurugram, Haryana-122011
CIN: U64990HR2016PTC057984

NOTICE OF SALE OF IMMOVABLE PROPERTY BY PRIVATE TREATY TO THE BORROWER
UNDER RULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Notice is hereby given to the public in general and in particular to the borrower (s)/co-
borrower (s) and guarantor (s) whose details are given in below mentioned that the below
described immovable property mortgaged/charged to the secured creditor the physical
possession of which has been taken by the authorised officer of M/S Ummeed Housing
Finance Pvt. Limited secured creditor on 06.02.2025, sale by public auction notice dated
07.02.2025 &auctions was held/scheduled on 15.03.2025, It is pertinent to inform you that
the said auction failed/remain unsuccessful due to the reason “nobody turned up” by the
financial institution. Pursuant to the said publication of the sale notice, now an intended/
proposed buyer has approached to financial institution and offer to purchase the secured
asset as per the below schedule property therefore, the financial institution hereby inform,
intimate, give notice of 07 days (as being the second sale) and call upon you the addressees
to clear the dues /outstanding amount i.e Rs.13,67,807/- as on 05.02.2025 plus further
interest and others charges from 06.02.2025, within the period of 07 days. In case of failure
to clear above dues/outstanding amount, the secured asset shall be sold to the mentioned/
proposed buyer by way of private treaty (as prescribed under the provision of rule 8(5)(d) of
security interest enforcement rules, 2002 on as is where is and whatever there is basis and
along with the existing encumbrances, if any therein.
Pls note:- in case of any shortfall (after adjustment of above sell proceed) shall be recovered
from you addressees as per the securitisation and reconstruction of financial assets and
enforcement of security interest act & security interest enforcement rules, 2002.
DISCRIPTION OF BORROWERS AND MORGAGED PROPERTY:-

ANKIT S/0 RAMESH CHAND (BORROWER) ANCHAL W/0 ANKIT (CO-BORROWER)
In Respect Of The Secured/Mortgaged Immovable All That Part And Parcel of Residential
Property Measuring Area 52 Sq.yds. Out Of Khasra No.1551 Min, Situated At Residential Colony
GaliNo.1, C.C.S Enclave Village Bahata Hajipur, Pargana Loni, Tehsil & District Ghaziabad U.P
Bounded As East- Rasta 13 Ft. Wide West- Others Plot North- Vacat Plot South- Vacat Plot)
If Any Quiry Please Call To Mr. Gaurav Tripathi On Mob-9650055701

Date: 12.06.2025 Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701
Place: Gurugram Ummeed Housing Finance Pvt. Ltd

1 T HDFC BANK

& urdarstard your wivld

i
e
UMMEED

Depariment for Special Operations.
HOFC Bank Ltd., Ground Floor, Gulab Bhawan,
&, Bahadur Shah Zafar Marg, ITO, New Dalhi 110002,
POSSESSI0ON NOTICE [FOR IMMOVABLE PROPERTY)

(s per Appendix IV read with rule 8{1) of the Security inerest Enforcemant Rules, 2002

Whereas; the Autharsed Officer of HOFC Bank Lid., under the Securfization and Reconsirichon of
Finaneial Assets ant Enfarcament of Securdy Inlerest A0, 2002, and o oesercss of powers conlermed
unter Secton 1342) read with nde 3 of the Security Intarest {Enforcement) Rulas, 2002, issued & damand
relice catid 09.08,2024 calling upon e Boerowenharigagon Guararkar Mis Chhaltanya Diagnestics
Pt Lid, through its DirectorMortgagor/Guarantor, Mr. Rahal Sanan, Mr, Dharam Pal Sanan, Mrs
Chard Sanan 12 nepay e amound mensansd in e nelices being R, 3,23,946,160.15 (Rupees Thres
Crore Twenty Three Lakh Minety Six Thousand One Hundred Sicty Mine and Paise Fifteen Ondy)
and inbares] thersan woa.l 01,07, 2024 together with lulure interest and charges tharean within 6 days of
the recespd of the zaid nolice.  The borrmweer|s)iGuaranion{sMangagar(s),having faied to repay the
amcunt, nodics s hereby given o e borrowensVGEaranton s Mioetaagons), and the public in genessl
that the utndersignad has l84an possession of the proparies dascrbsd herein balow in axarciss of powars
confesrad on him under Secton 13047 ol the sald bt read with Rule 8 of the sald Bukes, onihis 11st day of
Jumne, 2024 at Delhi. The barmovwer's etiandion e nviled to provisianz of sub-section () of secion 13 of the
feh, i s pee) of e avaitable: to redeem the secured assets. The borrowesshMeraagor, o particalar
ant the public.in general ang hamaby caulicned nal fo.dea with the propedy and any deaings with the
property will be sublect to the charge of HOFC Bark Lid, for an amount of Be.3,23,96,160.15 |Rupees
Thres Crore Twenty Three Lakh Ninety Six Thousand One Hundred Sixty Nine and Paise Fiftean
Oy} ancl intanes! Serecn w.e 107,04,2024 and Inberas] hereonas sloresaid fogelher with expenses and

e DESCRIPTION OF THE IMMOVABLE PROPERTY

NOTICE OF LOSS OF SHARE CERTIFICATE

[Notice is hereby given that the following share certificate issued by ICICI
|Bank Ltd {"the Company”) 15 stated o have been lost or misplacad and the
registered share holder applied for issue of duplicate share cerlificate

FOLIO | REGSTERED |CERTIFCATE|DIST. No. | DIST. No. EQUITY
NUMBERSHAREHILUER NUMBER | FROM TO SHARES
1036351 | Tirloki 32670 13537196 13537650 455
Math
Gupta

Any person who hashave a claim in raspecl of the said cerlificate should
Iodge hisfhertheir clam with all -supporiing documents: with the Company
or Kfin Technologies Lid, Selemium Tower B, Plot 31-32, Gachibowli
{Financial Chstrict, Hyderabad-5300032. I no vahd and legitimate claim is
received within 15 days from the date of publication of this notice, the Company
will procesd to issue duplicate share certificate lo the share. holder histed
above and no further claim would be entertained from any other perscnis).

Date : 12.06.2025. TIRLOKI NATH GUPTA
{Place : GURUGRAM Name of the shareholder

KOTAK WAHINDRA BANK LINITED

Regd. Off.: 27BKC, C-27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai- 400051,
Branch Office: Kotak Mahindra Bank Ltd, Plot No. 7, Sector — 125, Noida, UP — 201313

Whereas, the undersigned being the authorized officer of Kotak Mahindra Bank Ltd., under the
securitization and reconstruction of financial assets and enforcement of security interest act, 2002
(54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the
security interest (enforcement) rules 2002 issued demand notices to the borrowers as detailed
hereunder, calling upon the respective borrowers to repay the amount mentioned in the said
notices with all costs, charges and expenses till actual date of payment within 60 days from the
date of receipt of the same. The said borrower(s)/ co borrower(sz having failed to repay the
amount, notice is hereby given to the borrowers/ co borrowers and the public in general that the
undersigned has taken possession of the property described hereunder in exercise of powers
conferred on him under section 13(4) of the said act r/w rule 8 of the said rules on the dates
mentioned along-with. The borrowers in particular and public in general are hereby cautioned not
to deal with the Bropertles and any dealings with the properties will be subject to the charge of
Kotak Mahindra Bank Ltd., for the amount specified therein with future interest, costs and charges
from the respective dates. The borrowers attention is invited to provisions of sub section (8? of
section 13 of the act, in respect of time available to redeem the secured assets. Details of the
borrowers, scheduled property, outstanding dues, demand notices sent under section 13(2) and
amounts claimed there under, date of possession is given herein below:

Name and Address of The Details of The Immovable Property | ; . _II'._)ate o? I;ossessi_on
Borrower, Co-Borrower Loan | Al that piece and parcel of| & ype of Possession

Account No., Loan Amount {residential property having Plot No.1 _ i: Rﬁmﬁ:‘t’ yu%t'ﬁ.'e%?te

Mrs. Babita W/o Mr. Rampalof land bearing Plot No.SG-3/360A, !

Singh At: Bahadarpur Jatt, measurin? in East-21 feet 6 inch, | 1.09.06.2025
Haridwar, Uttarakhand-249404, West- 21 feet 6 inch, North-25 feet & | 2. Physical

Mr. Pintu Das S/o Mr. Sudarshan South-25 feet, having Land total, Possession

Das, Both At: Part of Plot No.1 of|area of 537.50 s%uare feeti.e.49.953.27.07.2023
Plot_No0.SG-3/360-A, Khasra|square meter, Bounded in East-|4.Rs.24,81,085
No.470 Min situated at Shivaliki Way 13 feet wide, West- prolgert of| (Rupees_Twenty Four
Ganga Vihar, Salempur| otherperson, North- Partof Plot No.|Lakh Eighty One
Mahdood,1, Pargana Roorkee, SG-3/360-A & Private Part of Plot| Thousand and Eight

Tehsil and District Haridwar-|{No.01 & South - Plot No. SG-3/345-|Five Only) due i

249408 A, belonging to Khasra No.470m,|payable as of
Loan Account Number: 611738-|situated in Shivalik Ganga Vihar|02 . 06.2025 with
Loan Amount: Rs.19,04,390 (within limits of Nagar Palika Shivalik| 03 06 2025 until

ﬁl_RUpeeS Nineteen Lakh Four:Nagar) Pargana Roorkee Tehsil and| paymentin full.
housand Three Hundred Ninety District Haridwar, Uttarakhand-:

Only) 249408. Name of the Mortgagor: Mrs. Babita

Mr. Jaydeep Ahuja S/o Mr. Mahendra|All That Piece And|1.10.06.2025

kotak

kotal Mahindra Bane

Singh Ahuja & Mrs. Baljeet Kaur|Parcel of Flat No. C-|2.PhysicalPossession
Panjwani W/o Mr. Jaydeep Ahuja, Both ﬁgg,r Tyr?g C,K rggpg 3.04.04.2024
., new

4.Rs.1,14,78,810 (Rupees
One Crore Fourteen Lakh
Seventy Eight Thousand
Eight Hundred Ten Only)
due & payable as of
09.05.2025 with applicable
interest from 10.05.2025
until paymentin full.

S e
ark Extension, Tilak Nagar, Delhi- ,
Both also at:- 9 Ravi Colony, Hera Bagh ”0-231'.232’%33t&1263§15’
Dahud Road, Banswara, Haryana- 121001, | S€aS}HiNg about 029
Bothalso at:- FlatNo.C-G07, Ground Floor, &ql y SuP

no.124, old Khasra

Type C, Resizone Residency, Mayur Vihar, aggirgé.rzc;/n iﬁ?ﬁﬁ?ﬁe
SahastradharaRoad, Dehradaun-248001. |yndivided proportionate
Loan Account Number: HOU/GUR/|share oP land and
0216/268343 . |common facilities—
Loan Amount: Rs.67,64,900 (Rupees Sixty|situated at Mauza Kandoli, Pargana Parwadoon,
Seven Lakh Sixty Four Thousand Nine{Mayur Vihar, Sahastradhara Road, Dehradaun-
Hundred Only) 248001. Name of the Mortgagor: Mr. JaydeepAhuja
For any query please Contact

Authorised Officer:
Mr. Somesh Sundriyal (Mob. +919910563402) &

For Kotak Mahindra Bank Ltd.
Rahul Rajan (Mob No. +919319447693) Place: Uttrakhand, Date: 12.06.2025

FORM G
INVITATION FOR EXFRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED

OPERATING IN BUSINESS OF LEASING OF CARS AT MUMBAI, GURUGRAM AND OTHERS
{Under sub-regwlation (1) of regulation 384 of the Insstvency and Bankruptcy Board of India
{Insolvency Resobulian Process for Corporate Persans) Repulations, 2016)

Sr. o, RELEVANT PARTICULARS

1. | Mameof the corporate debior Tranzlease Holdings (Indla) Private Limited
alang with PAN & CINS LLP M, CIN: LRSS LOMHZOOEPTCIGIS2E

PAN: SABCEEZA0D

| Dffice of Corporate Debior:
House Mo, 595, Tirupati APT. Patakar Fiot,
Hatamhbhe Shahapur, KaEamgaon, Thane.
Shahapur, Maharashira, India - 421601

| Mot availabls B
Mumbal, Delhl BCR

Fdt

| Address of the ragisterad office

3. | URLof website .
. Detadis of place whera majoey of
tinad assets are losated
instalead capacily of AN |:|r|:-:.:uc:l,.-i.-'
6. | Quantity and value of main productsy
cervices soid in [ash finanaial year

| Leasing of Cars

&5 par available auditad balanca shest for
FY. 20:20-21, the revenpe from operations
18 R 18583 Cr,

[“hil

| Details can be sought by sending request 1o
Fasclution Frofessional at
girp.tranzieassfamail.oom.

| Mombe r of 4,"n|'_|||:r,.'r_:'|_.-,'_.-' workmen

&. | Further detalls including last
availabie inancial statemsanis
iwith schadules) af two years, isis
of erediboss are aesiabie a1 URL

G, | Eligibility for resolution applicants

undaer sectian 25(2)(h) of the Coda

is Evadabde &t URL

Dirtails can be sought by sending reguest o
Rasalution Professional at
cirptranzieasedgmall.com.

10, | Lest date Tor rr:l:n::irll Ol S pressisn | I7 062025
of intemrst

11 | Date of issue of provisional list of 2E-06-2025
piospective resoluton applicants

17 | Last date Tor subsnaaan of | 04-07-2025

| ohjections o provisional list

13. | Bate of issue of fnal list of 0072025
prospective resoluton applicants

14, | Date of Baue af infermaton B E T ]

rresErarardiem, edaluation maing
and mequest for rescfution plans
to prospectwe resclution applicants
16 | Last date for subvnissian of
resalution plars
| Process email ad to submit
| Expression of interest
17, | Details of the corporate debtors
regsration status a5 MSME

T1B-0R-2005

| girpr Eranslefssiamail. oo

Mo infoamaton avallable

Sals-

IPE - NPV Insolvency Professlonals Private Limited

{Farmerly Known as Mantrah Insolvency Prolessionals Private Limited)
Through its Director - Mr. Atul Tandon

Resolution Professional

In the matter of Tranzleass Holdings (indla) Private Limited

Date: 12th June 2025 IBEI Reg. No.: IBBI/IPE-DOQ0,IPA-2/2022-23 /50021

Place; Now Delhi

AFA valkdity up to: 31,12.20025

FORMA
Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF ELEGANCE MALLS LIMITED

RELEVANT PARTICULARS

1. [Name of corporate debtor ELEGANCE MALLS LIMITED
2. |Date of incorporation of corporate debtor 05/04/2005
3. | Authority under which corporate debtoris | ROC- Delhi

incorporated/registered

4. |Corporate Identity No./Limited Liability CIN: U70101DL2005PLC134697

Identification No.of corporate debtor

Descriplion of Properiles Date & Time of Possession

5. |Address of the registered office and principal  D-3, District Centre Saket, New Delhi, Delhi, India -

1. Tharl B piacs g parcel of he Residential Progerty beanrg Flat .06, 2025 office (if any) of corporate debtor 110017.

Mo. 382, Ar Force & Maval Officars Co-Operative Group Housing | Time 11.00 AM anwards .

Society Lid,, Plot No, 11, Sactoe— 7, Dwarka, Phase -1, New Delhi - 6. |Insolvency commencement date in 09/06/2025

10075 respect of corporate debtor (Copy of order received on 11/06/2025)
Mote: The above ncdice be also considered as 30 days notice for sale under rule 6.2 and & of the Act. 7. |Estimated date of closure of insolvency 06/12/2025

Place: Dalhi Authotised Officer, resolution process

Date ;1110672025 HOFC Bank Lid.

=M Kotak Mahindra Bank Limited FRiER

: Under Section
Hngiﬂlﬁnn‘ O#fice: 37 BRL, L 17 G-Blodk, Bandva Kerda lZl:-m|:||1:-.:. Bondra I:I‘.II. Mumbai - 13‘2:| M The
A00051 Bromch OMFice: Kotok Mokindia Bank Limited, Tih Floor, Fiol Mo, 7, Seclor -

SARFRAESI
125, Ne. Dell Campas, Maoida, UPF - 2001313 het, 2002

You the baiow mensonad borowsr and co-barowars. have evaled ioanis) from banknancial reShuiion,
miare particular descrbad haraundar by moriga rl? your imenovable properties (securities) and defaulled in
repavmant of fhe same. Coresquant b vaur dafauls, your kaans 'wens classified as non-pedorming assels
ol s [oan accounls aiongwith all rights, lifes & mleresis, benefilts duns necervabies have bean agsigred
in faveur of Kelak Mahindra Bank Limied vide sepacaby desds of assiqnmsn] mentioned hersundes, B
Eenk bas pursuand 1o e said assigrenant and for She recowery oF [he culstanding dues., sl damand
realicd el section 1302 o the secmlination and ssomginschion of inanaal assal and enformcemeanl al
secufily Interestacl, 2000 tthe act], the canterts of which ame being putlshed erewilh as per section 13(2)
o the act read with rule 31) of the security lenas (anforeement) ndes, 2002 ae and ty way of sbamaia
gervice upon you. Detads of the borrower, oo-bamowars, saounties, lendar, outstandng dugs. demananotics

8. IName and registration number of the in
solvency professional acting as interim
resolution professional

Mr. Piyush Kisanlal Jani
IBBI/IPA-001/IP-P01439/2018-19/12164

Address: OmAshray, New Laxminagar, behind Mazar
Ring Road, Gondia, Maharashtra:441614.
capiyushj@gmail.com

9. |Address and e-mail of the interim resolution
professional, as registered with the Board

10. |Address and e-mail to be used for
correspondence with the interim

resolution professional

Adress: Plot No. 212, Pragati Colony, 2nd Floor, Ringl
Rd, Chhatrapati square, near Kalpavruksha
Hospital,Nagpur, Maharashtra 440015.
capiyushj@gmail.com
elegance.cirp@gmail.com

11. | Last date for submission of claims 25/06/2025

sent undarssction 132) and smountdalimed thene under are gheen 23 under;

Kame And Addrass OF The Barrowss, Detalla OF The |9, Dake OF Posseshen 2. Type of Pessessnn
Co-Borrower Loan Account Mo, Loan Amoont | immavable Property |3, Demand Notice Diate 4. Amousk D In R

1. Mrs, Vilash Babbar Wia M [ AR that plece and parcel of Property besrrg § 1.PNB  Housing
Kashmiri Lal BEabbar & 2. N | NoA130, enlire lhed TWor porkion, Pl | Finance  Limited
Navendu Babbar _Sio Mr.|No130, Block-A, area measuring 12344 =q. | |PNBHFL)
Kashmiri Lol Babbar, Both 1 & 2| vandsi e lard area measuning 10231 5q. mirs: § 2. 04.03 2023
al= =338 Preal Vihar Mear|neving os Plinth'Coyvered areg Measunneg { 5 5005 ey
Mandr, Delki- 110032, Both 1 & 2| 80.02 sg mirs, slong with ils whole of thely ;
aisn at- HMoA-130, 3 Floor [ $ichene whalscever thereon, ited wiioe 4 o0 g5 a7
Vheisk Wikar Dalhl- 110095 Bakh 1 | ekeclrcily and waber fap connecions with thar § | HIIF‘L"'E.E e
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Place: Dafhi / NCR, Date: 12.06.2025 For Hotak Mahindro Bank Limited, Autharived Dfficar

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

Not Applicable

Names of Insolvency Professionals identified ~ |Not Applicable
to act as Authorised Representative of creditors

in a class (Three names for each class)

14. |Relevant Forms and
Details of authorized representatives are

available at:

Web link: The relevant form for submission of
claims can be download from
https://ibbi.gov.in/en/home/downloads

Physical Address: As mentioned in point no.10.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of g
corporate insolvency resolution process of the Elegance Malls Limited on 9th June, 2025 (Order copy
received on 11/06/2025).
The creditors of Elegance Malls Limited, are hereby called upon to submit their claims with proof on o
before 25/06/2025 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors ma
submit the claims with proofin person, by post or by electronic means. 1
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice o
authorised representative from among the three insolvency professionals listed against entry No.13 to ac
as authorised representative of the class in Form CA. NotApplicalbe.
Submission of false or misleading proofs of claim shall attract penalties.
Mr. Piyush Kisanlal Jani
IRP of Elegance Malls Limited
Reg No: IBBI/IPA-001/IP-P01439/2018-19/12164
AFA No: AA1/12164/02/231123/104886
AFA Validity Date: 31/12/2025
Adress: Plot No. 212, Pragati Colony, 2nd Floor,
Ring Rd,Chhatrapati square, near Kalpavruksha
Date: 12/06/2025

Place: Delhi Email ID: capiyushj@gmail.com

epaper.ﬁnanﬂ'taiexpress.mn'.. .

New Delhi

Hospital,Nagpur, Maharashtra 440015.
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